
NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

-'v 3 	e 
/2 A 

A 	L 'Vk,  ék c 

fri cf'( /L- 

c  

07.02.03 

The ?p1ic ant is absent on call. No 
steps taken by him to file any rejoinder. 

Peings are therefore deemed cpleted. 
List this case for final hearing. 

Q& r dated ?±222a 

None appeared for the applicant 

when called nor the applicant in person. 

However, Shri 3.3 .Jena, A. .C. is present. 

11.10 .2002 

T1ie 	oiicant is ;jent 
hri .3.3. Jane, La, iC has 

a 1 re aciy filed Kern o of ippe r. 
ance for all the Respondents 
on 03,09.02 and today file 
one N.A. praying therin 4 
weeks t.iine to file counter. 
Heard. Time grantee till 
30.10.2002 for counter, 

i-i 	is cisHose of4tr 

To give one more opportnitv, adjirned to 

5.3.203. No further time. 	( 
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keard 3hri .J .Pradhan if or the 

ap1iCant and 3hri • i .Jena, Addl.3tanding 

Oounsel for the Respondents It has been 

disclosed in the O.A. by the applicant that 

ii: had filed an :peal nefore the Chief 

Eu inr, Jsbalur Zone on 2.4 • 20 ')l, which 

- is still pending. The Respondents have 

admitted the said fact in their cwntor and 

1eve stated that the matter has already been 

placed before the ap?orpriate au tiiorities 

and the seme is under consideration. I, 

however, feel that enoucjh time has 

oassad in the meantime for tue appellate 

authority to dispose of the matter by 

pass ing orders on the appeal of the 

s the matter is now pending for about 

year, f IOU JC, iLtjS ; LiC, direct. the 



Respondent No.2 to dispose of the appeal by passing 

suitable orders within a period of 90 days from the 

date of receipt of this order. 

With the above direction, this O.A. is 

disposed of • No cos ts. 

with the disposal of 0 .A., M.A • £ iled by 

Shri 3 .3.Jena, seeking correction of counter(which 

has been allowed) is disposed of. 
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